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 ORDINANCES  UNDER  ARTICLE  12312)  (a)
 The  Deputy  Minister  in  the  Depart-

 ment  of  Communications  (Shri  Bhag-
 avati):  Sir,  on  behalf  of  Shri  Satya
 Narayan  Sinha  I  beg  to  lay  on  the
 Table—

 (1)  a  copy  each  of  the  following
 Ordinances  under  provisions
 of  article  123(2)(a)  of  the
 Constitution:—

 (i)  The  Railways  (Employment  (2)
 of  Members  of  the  Armed
 Forces)  Ordinance,  1965
 (No.  4  of  1965)  praomulgat-
 ed  by  the  President  on  the
 28th  September,  1965.
 (Placed  in  Library.  See  No.

 LT-4993/65).
 (ii)  The  Taxation  Laws  (Am-

 cy  t  and:  Miscell
 Provisions)  Ordinance,  1965
 (No.  5  of  1965)  promulgat-
 ed  by  the  President  on  the
 19th  October,  1965.  [Placed

 in  Library.  See  No,  LT-
 4994/65).

 (iii)  The  Metal  Corporation  of
 India  (Acquisition  of  Un-
 dertaking)  Ordinance,  1965
 (No,  6  of  1965)  promulgated
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 (Prevention  of  Collisions  at
 Sea}  Amendment  Regulations,
 1965,  published  in  Notification
 No,  GS.R.  1169  in  Gazette  of
 India  dated  the  21st  August,
 1965,  under  sub-section  (3)  of
 section  458  of  the  Merchant
 Shipping  Act.  1958,  [Placed
 in  Library.  See  No.  LT-4840/
 65).

 to  lay  on  the  Table—

 (i)  a  copy  of  Notification  S.R.0.
 No.  68/65  published  in
 Kerala  Gazette  dated  the
 23rd  February,  1965,  mak-
 ing  an  amendment  to  the
 Kerala  Motor  Vehicles
 (State  Transport  Under-
 takings)  Rules,  1960,  under
 sub-section  (3)  of  section
 133  of  the  Motor  Vehicles
 Act,  1939,  read  with  clause
 (ट)  (iv)  of  the  Proclama-
 tion  dated  the  24th  March,
 1965,  issued  by  the  Vice-
 President,  discharging  the
 functions  of  the  President,
 in  relation  to  the  State  of
 Kerala.  [Placed  in  Library.
 See  No,  LT-4998!65.]

 by  the  President  on  the  (ii)  a  copy  each  of  the  follow-
 22nd  October,  1965.  [Placed
 in  Library.  See  No.  LT-
 4995/65).

 (2)  ह  copy  of  the  Indian  Telegraph
 (Second  Amendment)  Rules,
 1965,  published  in  Notifica-
 tion  No.  G.S.R.  1364  in  the
 Gazette  of  India  dated  the
 18th  September,  1965,  under
 sub-section  (5)  of  section  7
 of  the  Indian  Telegraph
 Act  1885.  [Placed  tn  Library.
 See  No.  LT-5023/65].

 Mracuanr  Surrpinc  AMENDMENT  Re-
 GULATIONS  AND  NOTIFICATIONS  It
 RELATION  TO  THE  STATE  oF  KERALA
 The  Minister  of  Transport  (Shri

 Kaj  Bahadur):  I  beg
 (1)  to  re-lay  on  the  Table  a  copy

 of  the  Merchant  Shipping

 ing  Notifications  making
 certain  amendments  to  the
 Kerala  Motor  Vehicles
 Rules,  1961,  under  sub-
 section  (3)  of  section  133  of
 the  Motor  Vehicles  Act,
 1939,  read  with  clause  (ec)
 (iv)  of  the  Proclamation
 dated  the  24th  March,  1965,
 issued  by  the  Vice-Presl-
 dent,  discharging  the  func-
 tions  of  the  President,  in
 relation  to  the  State  of
 Kerala:—

 (a)  S.R.O.  No.  281/85  pub-
 lished  in  Kerala  Gazette
 dated  the  13th  July,  1965.

 (७)  S.R.O.  No,  285/65  pub-
 lished  in  Kerala  Gazette
 dated  the  20th  July,  1965.
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 (ec)  S.R.O.  No,  335/65,  publish-
 ed  in  Kerala  Gazette
 dated  the  24th  August,
 1965.

 Ad)  5.#.0.  No.  338/65  publish-
 ed  in  Kerala  Gazette
 dated  the  315  August,
 1965.

 (e)  S.R.O.  No.  341/65,  publi-
 shed  in  Kerala  Gazette
 dated  the  318  August,
 1965,  [Placed  in  Library.
 See  No,  LT-4998/65.]

 (iii)  a  copy  of  the  Delhi  Motor
 Vehicles  (Fourth  Amend-
 ment)  Rules,  1964,  publish-
 ed  in  Notifleation  No.  F.
 20(2)|63-PR(T)  in  Delhi
 Gazette  dated  the  8th  Octo-
 ber,  1964,  under  sub-section
 (3)  of  section  133  of  the
 Motor  Vehicles  Act,  1939.
 |Placed  in  Library.  See  No,
 LT-4999!65.]

 Runes  unpeR  ALL  INDIA.  SERVICES  ACT,
 1951  ec.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  श
 Mishra):  Sir,  on  behalf  of  Shri  Hathi
 I  beg:

 (1)  to  re-lay  on  the  Table  a  copy
 each  of  the  following  Rules
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Ser-
 vices  Act,  1951:—

 (i)  The  All  India  Services  (Pro-
 vident  Fund)  Second  (Am-
 endment)  Rules,  1965,  pub-
 lished  in  Notification  No.
 GSR.  1175  in  Gazette  of
 India  dated  the  21st  August,
 1965.

 (ii)  The  All  India  Services
 (Death  cum  Retirement
 Benefits)  Fifth  (Amend-
 ment)  Rules,  1965,  publiah-
 ed  in  Notification  No.
 GSR.  1176  in  Gazette  of
 India  «dated  the  21st
 August,  1065.

 (आ)  The  All  India  Services

 (2)

 (a)

 (Death  cum  Retirement
 Benefits)  Sixth  Amendment
 Rules,  1965,  published  in
 Notification  No.  G.S.R.  1306
 in  Gazette  of  India  dated
 the  11th  September,  1965,
 [Placed  in  Library.  See  No.
 LT-5016/65).

 to  re-lay  on  the  Table  a  copy
 of  Notification  No.  G.O.  (P)
 No.  565  published  in  Kerala
 Gazette  dated  the  17th  Aug.
 1965,  making  certain  amend-
 ments  to  the  Kerala  Public
 Service  Commission  (Consul-
 tation)  Regulations,  1957
 under  clause  (5)  ए  Article
 320  of  the  Constitution  read
 with  clause  (c)(iv)  of  the
 Proclamation  dated  the  24th
 March,  1905,  issued  by  the
 Vice-President,  discharging
 the  functions  of  the  Presi-
 dent,  in  relation  to  the
 State  of  Kerala,  together  with
 an  explanatory  memorandum
 thereon,  [Placed  in  Library.
 See  No.  LT-4971/65.]
 to  lay  on  the  Table  a  copy
 each  of  the  following  Notifi-
 cations  under  sub-section  (2)
 of  section  3  of  the  AU  India
 Services  Act,  1951:—

 (i)  The  Notification  No,  G.S.R.
 1303  published  in  Gazette
 of  India  dated  the  11th
 September,  1965,  making  an anni  t  to  Schedul
 Ill  to  the  Indian  Adminia-
 trative  Service  (Pay)
 Rules,  1954.  [Placed  in  Lib-
 rary.  Sec  No.  LT-5017/65].

 (ii)  The  Indian  Administrative
 Service  (Cadre)  Amend-
 ment  Rules.  1965  publish-
 ed  in  Notification  No.
 G.S.R.  1345  in  Gazette  of
 India  dated  the  18th  Sept-
 ember,  1965.  [Placed  in  Lib-
 rary.  See  No,  LT-3017/65.]

 (iii)  The  Indian  Police  Service
 (Cadre)  Amendment  Rules,
 1965,  published  in  Notifi-
 cation  No.  GSR.  1368  in


